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20th May and not on the 21it May. 
The demonstrators surrounded the 
car of the G. M. at the time of his 
leaving the office and after detaining 
him for some time, they dispersed 
after presenting a Memorandum to 
the General Manager containing seve­
ral demands relating to the recogni­
tion of the dissident group of lh* 
Eastern Railwayman's Union, trade 
union rights etc. Most of these de­
mands had been examined in the past 
and not found acceptable. They will 
continue to be examined on ;heir 
merits.

Export of Iron Ore to Japan

*415. Shn Chlntainanl Panlgrahl:
Will the Minister of Commerce be 
pleased to state:

(a) whether it is a fact that the 
Japanese firms have expressed the de­
sire to pay 15 shillings extra per ton 
of iron ore, if it is exported from 
Paradeep Port in Orissa;

(b) if $0, the action being taken 
by Government to increase the iron 
ore export from Paradeep; and

(c) whether it is a fact that the 
M.M.T.C. has offered a reduced price 
to the Japanese firms to accept iron 
ore from the port like Calcutta?

The Minister of Commerce (Shri 
Dinesh Singh): (a) No, Sir.

(b) Does not arise.
(c) No, Sir.
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700 H.P. Diesel Locomotives

*417. Shri Hem Raj: Will the Minis­
ter of Railways be pleased to state:

(*) whether it1 is a 'fact that the 
7<JU H P. diesel locomotives have been 
designed by the Railway Re seal ch, 
Designs and Standards Organisation 
for the Narrow Gauge Section;

(b) if so, whether their manufac­
ture has been undertaken and at which
place; and

(c) by what time these locomotives 
will be put on the rails on the nar- 
row-gage section* and which narrow*



40P3  Written A ntw tn  JYAISTHA 19. 1889 (SAKA) W ritten Am wert 4004

gauge section? have been selected tor 
this purpose?

The Minister ot Kallwin (Shrt C. 
M. reanadia): (a) Yes, Sir.

(b) Not yet.

(c) Doe* not aris« at this stage.
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Monopoly commission

•419. Shri K. K. Amin: Will the
Minister of Industrial Development 
and Company Affain be pleased to 
state:

(a) the reasons why the study of 
undesirable monopoly practices adopt­
ed by public sector industries was 
precluded from the scope of the 
Monopoly Commission;

(b) whether Government confer- 
plate to appoint another Monopoly 
Commission to make the study of 
monopoly practices adopted by the 
public sector industries;

(c) whether Government contem­
plate to appoint a commission to itudy 
the concentration of power in the 
hands of big trade unions which un- 
joy a doroinent power over the supply 
of labour; and

(d) whether Government contem­
plate to take any significant measures, 
besides setting up a body as recom­
mended in the Monopoly Commission, 
to prevent the growth of unhealthy 
monopoly practices in this country, 
both in the private sector as well r  
in the public sector?

The Minister of Industrial Develop­
ment and Company Affain (Shri F. A- 
Ahmed): (a) It is not correct to sav 
that the public sector undertaking? 
adopt monopoly practices. Working of 
the public sector industries is subject 
to the control of Parliament through 
its various Committees and hence it 
was not considered proper to include 
the public sector industries in the




